
/  CENTRAL ADMINISTRATIVE TRIBUNAL LUCS'CHQW BENCH LUCKNOW
/  '

0RIGIN7O. APPLICATION NO: 336/2003.
th iS / the 23rd day o f  Ju ly  2003.

\ y

HON. MR. A.K. MXSRA MEMBSR(A)
HON. MR. A.K. BHATNAGAR Fi£mER(j)

Bankey Lai S /o  Late Sra Durga Prasad^ aged aloout 56 
years^ R/o D is t t .  R aebareli p resen tly  employed as P osta l 
A ssis ta n t/ ^alganj. Head P ost O ffice , D ls t t .  Raebareli 
(U .P .) .

. . .  .A pplicant,

BY ADVOCATE SHRI R.K. DUBEY.

VERSUS

1 . Union o f  India tlxough  i t s  Secretary/ M inistry

o f  Communications & Inform ation Technology/ depart­

ment o f ^ osts/ Dak Bhawan, Sansad Marg, New D elh i-1 .

2. Chief P ost Master General, U.P. C irc le  Hazratganj, 

Luclaiov; - 1  ( U. P. ) .

3. D irector, P osta l S erv ices  (H.Q.) O/jo Chief P.W.G. 

U.P. C irc le , ^-azratganj/ Lucknow-l (U .P .) .

4 . Superintendent o f  P ost O ffice s / R aebareli D iv ision / 

R aebareli D iv is io n , R aebareli (U .P .) .

5 . P ost Waster, I*alganj, ifead P ost O ffice , D is t t .  

R aebareli (U .P .) ,

. . . .  Respondents.

BY ADVOCATE SHRI K .K . SHUKLA.*



ORDER (ORAL)

BY A«K. MISRA MSMBSR(A)

The r e l i e f  claimed in  th is  O.A. i s  for s e tt in g  

aside the impugned order passed  by Respondent No, 4 

as contained in  Annexure A-1/ A-2 and the impugned 

order passed  by Respondent No. 3 as contained  in  

Annexure No. A-3 to  the O.A. whereby, the p en a lty  

o f  recovery was imposed on the ap p lican t and confirmed  

by the a p p e lla te  au th ority .

2. Learned counsel for the p a r t ie s  have been 

heard.

3. During the course o f hearing, i t  was brought 

to  our n o tic e  th a t a'. R evision  P e t it io n  bos f i l e d

by the ap p lican t under Rule-29 o f  the CCS (CCA) Rules 

1965 i s  pending. Copy o f  the sa id  R evision  P e t it io n  

has been annexed as Annexure No. A-16 to  the O.A.

On a per\isa l o f the R evision  P e t it io n  dated 26th May,

2003 (Annexure No. A -16), i t  i s  seen th a t the -, sa id  

R evision P e t it io n  has been preferred  to the Chief P.M.G., 

which i s  s t i l l  pending,

4 . We accordingly  d ispose o f th is  O.A. w ith  the 

d ire c tio n  to  the Chief P.M.G. to  d ispose o f  the  

a p p lica n t's  Revisioi^ P e t it io n  w ith in  a p eriod  o f  

s i x  weeks from the date o f  r e c e ip t  o f  t h is  order

by p assin g  a reasoned and speaking order a fte r  talcing 

in to  account the groiands as Jtaken"

in  the R evision  P e t it io n . In case, the ap p lican t has 

any grievan ce a fte r  h is  R evision  P e t it io n  i s  decided, 

he v j ill  be free  to  approach th is  Tribunal again i f



so advised, - It  is also provided that t ill , the revision 

Petition is decided, no recovery from the salary of the 

applicant shall be made in pursuance of the punishment 

order.

5. The O.A* i s  d isposed  o f as above v/ithout any order 

as to c o s ts .

i W /
MEl'fflER(j) ME^EER(A)

LUCKIIOW: DATED: 23rd Ju ly  2003.

V.


